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ChaptkBxetduti ve Summary

India is among the most diverse nations of the world and has the most representative democracy. It has a
robust Constitution that protects the plural, secular nature of the country and guarantees to all its citizens,
their equality before law under Articlied. The importance df Ac ¢ e s s flows frdnutkig Articlee 6

and has a direct bearing on the Right to Life as guaranteed by Article 21. As a five judge Constitution
Bench of the Supreme Court opitediife implies not only life in its physicaénse, but a bundle of rights

that makes life worth livirig Surely the inability to access justice through the judiciary as well as outside

of it would diminish the quality of lifeThe key facets of access to justice are the need for adjudicatory
mechargms,public awareness on their rights and role of adjudicatory mechanisms, ged#is to these
adjudicatory mechanisms in terms of physical distance, speedy process of adjudication and affordability
of the process of adjudicatioMembers of disadvantag communities find themselves in precarious
positions to defend their rights and are often unable to access remedies in cases of rights violations.
Ensuring access to justice therefore requires increased attention towards the marginalized so that they may
lead dignified lives free of violations and as equal citizens. It requires an aware citizenry that is able to
access legal remedies as necessary, and an equally responsive judicial system that is able to deliver speedy
and unbiased justice.

The Accesgo Justice foMarginalizedPeople or the A2J Project is in its second phase and over the past
four years has endeavored to address some of the pertinent issues regarding the justice sector in India. It is
a collaborative effort between the UNDP and thep@&ment of Justice and comprises multiple
components including legal research and evidence gathering to strengthen policy, systematic analysis of
data on crucial aspects of the judiciary to influence policy, strengthening of the justice delivery through
capacity building of Legal Aid Services, imparting legal literacy through strategic institutional
partnerships, conducting innovative pilots tdsealegal awareness and generatifegnand from the
grassroots. The project has had a special focus on workihgnarginalized groups belonging to Dalit

and Adivasi communities, women and children. The pilot efforts have led to significant learning and
promise to bring in deepeated change if pursued over a period of tififee main components of the A2J
projectwere:

A Strengthening Capacities of Legal Services AuthoritiesThe project aimed to conduct trainings
for panel lawyers and paralegal voluntespsas to providan integrated model of delivery of legal
aid servicesRelevantraining contentvasgenerate@nd trainingvasimpartedin stages in thetates
of Odisha, Madhya Pradesh and Maharasfitie aitcomesof these trainingbave been positive as
panel lawyers were updaten legislations related to marginalizeectionsandtherefore reported to
haveimprovedtheir skills. Engenderinghesetrainings wasespeciallyuseful asanincreased number
of women panel lawyers would enable increased access to legal system for women in distress.

L Access to Justice is a fundamental right guaranteed under Article 14 & 21 of Constitution: SC Constitution Bench.
Read more athttp://www.livelaw.in/accessjusticefundamentatright-guaranteedarticle-14-21-constitution-sc
constitutionrbench/
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A Technical Support to National Mission on Justice Delivery and LegaReforms: The main
objectives of the NMJDLR were to reduce pendency, increase accountability and improve standards
and capacities of the judiciary. Technical support was provided by UNDP by way of rigorous research
and systemic analysis of data which ciimtred towards strengthening several aspects including data
systems maintained by the judiciary through the National Judicial Data aBddtreamlining
processes for eCourtS€omprehensive papers and inputs were provided in crucial areas like criminal
justice reforms, reengineering court procedures to reduce pendency inputs on the All India Judicial
Servicesetc Si gni ficant work is being done to i mprov
index by the World Bank, especialiggarding the perfonance indicator oEnforcing Contracts .

Thus, the presence of UNDP supported technical experts within the NMbB&Rnabled high
quality work with a quick turraround and shows potential to greatly influence policy.

A Legal Empowerment This componet consisted of numerous pilots whichmad to work with
grassroots to generate demand. It included developing simplified, yet technically sound literacy
content that was mainstreamed and disseminated through strategic institutional partnerships such as
the SIRD and SRCs. It also led to the creation of a trained pool of resource persons within the
communiy who imparted legal literacysustainable community level institutionstae panchayat

level in Madhya Pradesh andmmunityvolunteers in Odisha wereaated. Another innovative pilot

was the establishment of Sodamal Cells within Observation Homes in Maharashtra which
strengthenedhe Juvenile Justicgystem through collaboration betwethie Juvenile Justice Board
Social Workers and Observation Hansaff. Involvement oflaw college based legal service clinic

was a mixed bag of experiences which points to the importance of standardizing such clinics.
Providing legal awareness sessions thrduigbk andpanchayat level Common Service Centers was
anoher critical innovation which led to an increased understanding of entittements under schemes
and legislations such as MGNREGA, Right to Informatma Right to Education etclThe project

also initiated the use of technology aided information creatiaugfr a network of -&iosks in the

states of Chhattisgarh and Jharkhand.

A Fresh EvidenceGathered to Strengthen Policy on Judicial Training and Justice Delivery: This
componentefers to a study conducted on worndgandly court procedures in fast track courts set
up to expedite trials on rape cases in Delhi. The study highlighted important findings with regard to
the lack of compliance with medical procedures at thetrfak stage, inconsistency in cress
examinations during the trial stage and the need for a stricter approach to adjournments. Perhaps the
most significant outcome of the study has been the highlighting of the need for instituting support
services for women who paue their cases and their challenges while navigating the system. The
study makes important recommendations regarding the need for training and sensitization of medical
staff onIindian Council of Medical ResearctfCMR) guidelines viss-vis sexual assaultgviewing
the methodology and content of police trainings and of creatingtopesupport centers for women
in distress to enable their access to legal remedies in a smoother manner.

Page6 of 109



FinalReport

The key learnings that emerged frams phase of the project include the following:

A Interventions must be designed with the intention to scalap and ensure sustainability from
the very beginning The interventions undertaken as part of the project were implemented as pilots
and the expeeince incase of several of these was that there was scope for scale up and sustainability.
Many of the interventions have been undertaken through NGOs and other civil society partners and
have been designed for specifiarations It is important that interventions be selected keeping in
mind the availability of a plan for scale up and sustainabilitiye pilotis found to besuccessful.

A Interventions that are housed within Government institutions, Departments and programmes
have greater potential forreach andscale up:It has been observed that interventions that were
twinned with existing Government programmes or schemes had a greater potential for reaching a
larger base and also for sustaining beyond the life of the prdjbet.strategy of entering into
partnerships with Government Departments and programmes worked well and this is something that
needs to be carried on to the next phase.

A Provision of technical support is a key area of capacity building The project suppacet the
creationof a team of consultants at the NMJDLR which has proved to be of immense value for the
judicial reform process. It is important that such technical support be recognized as a key intervention
area for UNDRand it is in this context that fute strategieshould focus on continuing such support.

A A multi -level, multi-faceted approach is relevantThe project did not simply focus on a particular
type of intervention. For instance interventions ranged from legal awareness creation among
communties, training for service providers, adoption of technology and legal support to specific
groups to name a few. This approach helped not only in ensuring that needs of a very diverse group
of stakeholders aremet but also ensured that the project pradides c ope f or act ual 0|
a variety of strategies.

The key ecommendations based on learnings from this phakele the following:

A Since tte project aims to work with peopledm marginalized communities,vtould be useful to
build strategicinstitutional partneships with Ministries such as Ministry of Rural Development,
Ministry of Woman and Child Development, Ministry of Social Justice and Empowerment, Ministry
of Minority Affairs and the Ministry of TribbBAffairs. It would also be useful to cement existing
relationships with National Legal Services Authority, National Literacy Mission Authority and
District Legal Service Authorite

A The next phase of the project must have stricter selection paranoet@isiff Society Organisations.
There must be greater emphasis on selecting projects which have scope for replication, clear
sustainability plans and a walkefined exit strategy.

A Efforts must be made to scalp existing pilots explored through SIRD,daNLMA. Since these
institutions have a welllefined structure with cadres present close to the grassroots, they were able
to reach a critical mass through their awareness drives.

A The project must emphasize odvacacy to increase justice sector spenading explore funding
sources Increased spending could result in improved infrastructonare competent legal aid
services, better remuneration for legal aid lawyerd availability ofappropriate irhouse technical
expertise within the Department of fiase thereby increasing efficiency.
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Several innovative pilots were attempted during this phase, each with varying degrees of success and
with great insights into areas that garner a positiveorese from the community. It woulee useful

to integrate ltese efforts and ensure convergence at all levels of administration to gain maximum
impact. For exampteCommon Service Centers showed great potential to be hubs that provide contact
details of trained paralegal volunteers so as to access legal remeeigsiesi.

key steps in a potentr@ladmagfor the project going forward include the following

It is crucial to nurture and increase engagement with NALSA. This could include exploring options
of providing support by creating feedback mechanisms and monitoring systems for panel lawyers and
PLVs trained by NALSA, creating linkages with the commutitypame a few.

Innovative interventions to address traditionally ignored groups such as Children in Conflict with the
Law (CCLs) and Tribal communitieshould be supportedhe work of Socidegal Cells within
Observation Homes was novel and has paéerii rehabilitate children. Such efforts must be
continued and more attention needs to be paid towards finding more such innovative, yet underfunded
efforts towards other marginalized communities.

Sustained efforts should be made myage with PRI Repsentatives This could includecontent
generation on roles and responsibilities of PRI members in dispute resolution and accessing
entittements would be usefak PRI representatives being the first point of contact, could act as
channels for grievance nexbs and direct complaints to the appropriate level.

Interactive voice enabled kiosks were developed to impart information on various legal entitlements.
These achieved significant footfall, however, perhaps their content could be more specific to the
location and could direct users to offices where their complaints could be registered or escalated to
the appropriate level. New locations such as District Collectorates, Tehsil or Block Offices could also
be explored to increase access.

Content on legal asreness has already been developed as part of the kiosk intervention. The
possibility of converting this content into a mobile application format should be explored keeping in
mind the reach of mobile phoned.he application could also have more extemsigage in terms of

map based services, contact numlatcs

The technical support provided by UNDP supported staff at the NMJDLR has helped demystify data,
streamline procedures and gather evidence towards policy reform. Their expertise is crué@} as po
formulation takes time and must continue untihivuse capacity to employ similar experts is
available.

Capacity building of law enforcement officiatsust be focused upoffhis would help increase
confidence in people in approaching the police thatssential to reduce crime in the long run. A
review of their training and sensitization programmes would be useful in this regards. Further, specific
trainings flowing from initiatives from this phase such as training of the Special Juvenile Potiee Uni

on their role under the Juvenile Justi, or the role of police officers in handling cases of rape or
domestic violence would help make the system more accessible.

It is crucial that the next phase of the A2J project be planned keeping in mireltleaiknings from this
phase, especially with regards to planning for replication and sustainability, be it through strategic
institutional partnerships with different departments of the government or civil society. The content
generated, especially as paf raising community awareness and trained commieitgl human
resources must be utilized in the next phase so as to keep the momentum.
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Chap2d@drackground of t he

Introduction

All human beings are born free and equal in dignity agldtsiand herefore should have equal access to

justice when their dignity or their rights are infringed upon. However, deficient or discriminatory justice
systems can undermine this basic human rights principle. When such systems cannot ensure equal access
to justice for all, the vulnerable and marginalizedffer even more, and their human dignity is placed at

risk?.

The poor and disadvantaged sections of society are often victims of criminal acts including human rights
violations. Injustice and illegality tend to have a greater impantwulnerable populations as they are
constrained in seekingedress. Justice mechanisms can be used as effective tools to end this cycle of
deprivation and rights violations while simultaneously reducing igles mssociated with conflict. The
Indian Constitution takes into accownich issueandguarantees fundamental rights for all. Articles 14 to

32 included in Pattll of the Indian Constitutiomelating to the Fundamental Rigmtske it obligatory for

the State to ensure equalibefore the law or equal protection of the laws within the territory of India.
Article 32 deals with the rights to constitutional remedies including the right to move the Supreme Court
for the enforcement of fundamental rights.

Article 39A of the Constitution of Indievhich falls under Chapter 4 of the Indian Constitution enjoins
upon the State the obligation to ensure that the operation of the legal system gpastioteon the basis

of equal opportunity and providdor free legal aidby suitable legislation or schente ensure that
opportunities for securing justice are not denied to any citizen by reason of economic or other disability.
Thereforethe State under this provisiongdta endeavoto ensure that citizens irrespiee of their status

get equal access to the system of justice.

However despite its good intentions and inherent strengths, the system is encumbered by tremendous
constraints in terms of supply and demand manageimbatstatus of pendency in Higourts, District
Courts and Subordinate Courts provided in the following thigflelights the gravity of the situation.

Table 11: Status of Pendencies
CasesPend.lng for> S CeeEs T D PendmgCa_sest for> 10
10 years in High . years in District and
and Subordinate Courts .
Courts Subordinate Courts

Pending Cases in High
Courts®

Criminal ~ Civil | Criminal Civi | Criminal Civil Criminal
3116492 1037465 589631 187999 = 8234281 = 18254124 = 611658 | 1432079

The contradiction is that while there is sughlarge number of cases pending in High Courts and
subordinate Courts there still are a large a numbeoof and marginalisepeoplewho find it beyond
their comprehension and reach to access the legal system.

2 Programming for Justice: Access for All, A Practitioners Guide to HumarHiigatsApproach to Access to Justice,
UNDP 2005
3 As on 3112.2014 PIB release 083-March-2016(http://pib.nic.in/newsite/PrintRelease.aspx?relid=137291
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With a view to address issues of lack of accessibility and affordability of legal seloyitles poor and
marginalised sectionghe Legal Services Authoritige SA) Act was enacted in 1987 to give a statutory

base to legal aid programmes throughout thentry. Section 12 of the Act outlined the criteria for giving

legal services to eligible persons and the categories of individuals include members of the Scheduled Caste
or Scheduled Tribe; victims of trafficking and beggars, women and children, matitallydisabled

persons; victims of disasters, industrial workmen, persons in custody and those earning less than a certain
defined income. A number aoftherspecific initiatives and reforms were introduced under the Act which

are depicted in the followingxhibit.

Exhibit 1.1: Intiatives under Legal Services Authorities Act

Engagement of Paralegal
Volunteers (PLVs)

Constitution of Lok Adalats

Constitution of the National
Legal Services Authority (NALSA)

= NALSA has initiated PLV
Scheme  which  aims  at
imparting legal training to

=Set up under Legal Services
Authorities Act, 1987
= Under the Act awards made

by Lok Adalats are deemed to
be decree of a civil court and
no appeal lies before any court
againstits award

= Any case pending before any
court and any dispute which
has not been brought before
any court can be referred to
Lok Adalats

=Set up with mandate to
provide free legal services to
weaker sections of society and
toorganize Lok Adalats

=Every state, district and
Taluka has a State, District and

volunteers so as to ensure legal
aid reaching all sections of
people ultimately removing
barriers to access to justice

=PLVs are expected to act as
intermediaries bridging gap
between common people and
legal services institutions to
remove impediments in access

Taluka Legal Services move
Committee (SLSA, DLSA, TLSC) tojustice
respectively

= These Authorities are

responsible for implementing

legal services programmes

within their respective

jurisdictions

Recognizing the need for improvements in accountability, integrity and service delivery levels of legal

institutions in the country Working Group for the Department of Justice thoe 12" Five Year Plarwas

constituted The Working Group in its report highlighted the various issues affecting the performance of

the legal system which included:

A Large number of vacancies in courts with an estimated 3000 vacancies in subordinate court

A Inordinate time lags between the institution of a case and its final outcome which many a time
undermines the very purpose of administration of justice.

A Prohibitive cost of litigation which leads to shutting of doors of justice to large sections of society

especially the weaker and marginalised sections.

4 Report of the Working Group for the #Five Year PlagDepartment of Justice (September 2011)
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The Working Group recommended various initiatives which in its view would help address the issues

plaguing the system which included:

A Strengthening of priitigation and Alternative Dispute Resolution systems to help the poor and
marginalized to escape high litigation costs.

A Strengthening capacities of Legal Services Authorities to effectively sexvaothr and vulnerable.
The measures suggested included training legal aid lawyers and member secretaries of legal services
authorities, involving trained law students, paralegals, aom Governmen©Organisations (NGS)
in reaching out to the people andegdately recompensing those whose services are used for
providing legal services to the people.

Another key initiative that has been taken by the Government in recent times with a view to
comprehensively address issues outlined by stakeholders in adimd manner is the establishment of

the National Mission for Justice Delivery and Legal Refo{MMJDLR). The two main aims of the

Mission are to increase access and reduce delays and arrears in the system and enhance accountability
through structural chges and by strengthening performance standards and capacities.

In keeping with its developmental agenda UNDP supported the Department of Justice, Ministry of Law
and Justice, with a preparatgmyoject Strengthened Access to Justice in India (SAJI). Building on the
initial exploratory work undertaken as part of the SAJI project, the first phase of the Access to Justice for
Marginalised People (A2J) project was implemented between 2008 andT2@lrminal evaluation of

the first phase of the A2J project conducted in 2012 had concluded that it was relevant in context of the
policies and priorities of the Government and needs of the target groups.

The second phasd the projectommenced in 2@land will come to a close in 2017 is currently being
implemented in the UN focus states namely, Chhattisgarh, Jharkhand, Madhya Pradesh, Maharashtra,
Odisha, Rajasthan and Uttar Pradesh flowing from the national level. It must be noted that the projec
especially focuses upon the marginalised and deprived sections which include women and members of the
scheduled castes and scheduled tribes.

Exhibit 1.2: Summary of Various Phases of the Project

UNDP | i Dol

4

UNDP | i Dol

4

UNDP | i Dol

U

= i

- Diagnose the justice
sector
- Identify entry points
- Support innovative
small pilots to identify
good initiatives

- Create an enabling
environment to ensure access
to justice
- Improve institutional
capacities of justice service
providers
- Directly empower poor and
disadvantaged men and women

-Implementing innovative activities relating to
enhancing legal awareness
- Strengthening capacities of justice delivery
institutions, CS0s and communities

- Engagement and communication between justice

delivery and public institutions and vulnerable
groups

- Supporting National Mission for Justice Delivery

and Legal Reforms
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The intended outputs of the project in its second phadadicakd in the followingexhibit.

Exhibit 1.3: Key Outputs of the Project

Outputl

LSAs provided with

trained panel
lawyers, paralegals
and an integrated
model of delivery of
legal aid for
improved services

Output2

National Mission on
Justice Deliveryand
Legal Reforms
(NMIDLR) supported
toadopt measures
forreducing
pendency in courts

Output3

Legal literacy
strategyand content
implemented

through Sakshar
Bharat, SIRDSs, ATls
and Law Schools

Output4

Fresh evidence
gathered to
strengthen policy on
judicial training and
justice delivery

It can be observed from a study of the intended outputs that the project focuses upon both dupply an
demand facets of the justice delivery systérhile on the one hand it aims to strengthen capacities through
instituting trainings and hmging in reformative measures, on the othandit seeks to raise the legal
consciousness and awareness levels among intended beneficiaries so that they can freely lay claim to their
right of approaching the system.

Output 1 of the project aims at building capacities of panel lawyers and PLVs wirespensible for
providing freelegal aid services to the marginalised sections. It is vital that these service providers be
equipped with the appropriate set of skills and competencies to effectively handle cases that come before
them. Development of tmaiing modules and conducting training programmes for these groups were the
key activities envisaged under this output.

Output 2 of the project focuses on providing support to the National Mission on Justice Delivery and
Legal Reforms (NMJDLR) which has been established with a view to bring about reformative changes in
the justice delivery system in India. The support that is h@iogided is in the form of technical assistance
through consultants who have been placed at the Mission.

Output 3 of the projectaddresses issues regarding legal literacy and empoweinokrttes a wide range

of pilots and innovative models that seekliectly reach out to communities, be it in the form of setting

up of legal aid clinics, providing legal literacy or developing greater awareness regarding rights and
entitlements.

Output 4 of the project involveproviding evidence based research t@wld includeda studyonwomen

friendly court room trials especially in the context of sexual assault against wamarea that requires

urgent action. The study brought to the fore key issues and challenges faced in such trials and developed a
set of reommendations that would ensure greater effectiveness of legal processes for women
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The second phase of the project has now complieted yearsof implementation and its in this
backgroundhata needd document and evaluate the projeeis realizedThe specific objectives of the
studyinclude evaluating results and impact with a viewsostainabilityjdentifying practices that can be

taken forward in the next phase for replication and scale up, document success stories, develop a basis for
decisbn making in the next phase and laying down a roadmap for future interventions.

Methodology

A rigorous and thorough methodology was adopted for conducting the assigingekey stages in which
the assignment was undertaken and the activities thataserpleted are summarized in the following
exhibit.

Exhibit 1.4: Summary of Various Phases of the Project

Field Assessments

Analysis and Report Writing

+« Commencement meeting with
UNDP:
* Finalization of
methodology, work plan
and deliverables
* Identification of nodal
persons
* Collection of documents
and letters of introduction
*Desk review:
*Key project documents
provided by UNDP or
available in the public
domain
*Finalization of sampling plan
*Development of draft study
tools
* Preparation and submission of
Inception Report and Final Study
Tools

* Development of formats for

documentation of national, state

and district levelfindings

* Orientation of experts and

consultants

sVisits for  meetings and

interactions with stakeholders
 National: UNDP, Dol
NMIDLR, NALSA, NLMA,
e-Govemance Society,
One World, Marg
* Stgte, District and Sub-
District: SLSAs, SIRD, SRCs,
Law Schools, Legal Aid
Clinics, Ohservation
Homes, C50s, lawyers and
para legals, beneficiaries

* Documentation of findings

* Development of

framework and plan

* Analysis of findings
* Project design: objectives,
target groups, octivities,
structural  design, roles,
coordination mechanisms,
sustainability mechanisms
* implementation: systems,
information dissemination,
capacity building, financial

analysis

systems, partner
management, procurement
systems, activities
undertaken, persons
targeted

* Analysis of learnings and good
practices

* Evaluation of projects- Relevance,
Effectiveness, Efficiency, Impact
and Sustainability

*Submission of Draft and Final
Reports

The study commenced witlh meeting betweersenior officials from the Department of Justice (DoJ),

UNDP and the team at Sutra where the broad contours of the aseigmene discussediscussionsvere

held on a range of aspects including:

A Background and grspective orthe access to justicprojectacross SAJI and the first and second
phases

A Expectations ashmandate of the assignment

A Resources that would be available including documents and contact persons

Relevant documents were shared WNDP with the evaluation teamndwerereviewedin detail. Alist of
documents that were reviewedhile undertaking this study is providedAmnexure I.
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The desk reviewvas followed bythe development af sampling plarwhich was finalzedin consultation

with the UNDP. Once the sample was finalized, tools in the form of interview questionnaiees wer
developed for each stakeholdgoups The too$ along with the sampling plan helped shape the time
required to cliect the data from the field. Theols used for the studyre provided ilAnnexure II.

Upon finalizationof tools a reporting format was developed to document findings. This was followed by
field visits which included conducting interviews kéy stakeholders, visiting relevant sites such as
Common Service Centreg\dult Education Centre§AEC), Voice enabledKiosks, Community and
University-based Legal aid Clinics, Observation Homes. Community meetingsalgeteeld in order to
understand the process and impact of grassroots interverilietssls of stakeholders met during field
visits and meetings are praéd inAnnexure Il . A summary of the key stakeholders and institutions the
evaluation team interacted with during the study is provided in the following table.

Table 1.2: Summary of Key Stakeholders Met

National Level

DoJ - Joint Secretaries
- Assistant Country DirectpProgramme AnalysProjectManagerLegal

UNDP Empowerment Project Manager, JDLRMonitoring, Evaluation anc
Documentation Officer

NMJDLR - Project Officers

Xilﬁgﬁtly (NI,_AeLf,L) Service MemberSecretaryDirector

National Literacy Missior _ Director

Authority (NLMA)

CSC EGovernance Service - CEQ, A2J Literacy Team
Multiple Action Researct
Group (MARG)

One World - MD
State Level

- Executive DirectorTeam Members

- Sociolegal Cell atObservation Home
- RCJJITISS

Maharashtra ~ Legal Aid Clinicat TISS
- Community Legal Aid Clinic
- State Institute of Rural Development
Uttar Pradesh - District Institute of Rural Development, Barabanki
- State Resource Centre
- DLSA Raipur
Chhattisgarh - DLSA Mahasamund
- DLSA Dhamtari
- CLAP
- Antodaya
Odisha - NLUO
- SLSA

- DLSA, Cuttack
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AID India

DLSA Garhwa

DLSA Palamau

DLSA Latehar

CSPs at Garhwa and Meral block
- BGVS

- TAAL

- CSCs

- SRC

Jharkhand

Madhya Pradesh

Rajasthan

The findings from thdield visits in the form of state visit summaries wshared with UNDP and were
synthesized andnalyzedto assess the project in terms of idewance,effectiveness,impact and
sustainability.Based on this analysistxaft Reportwas submitted t®oJandUNDP.

Comments were provided BoJ andJNDP on the Draft Report and a meeting was held between UNDP,
DoJ and the evaluation team to discuss th&sevised draft was submitted for a final round of comments.
The final evaluation report was submitiadviay 2017.

The key limitations that were faced during this evaluation are as follows:

A Activities under Output 1 were supposed to be undertidkengh a tripartite collaboration between
UNDP, NALSA and selected civil society organizatiolghile some of the activities planned under
this outputwereundertaken, some could not be completed since NAh&®&#ferred to undertake the
main chunk of the work including training of panel lawyers and paralejahteers through its own
internal systems and not through civil society partners as outlined earlier in the scope of the project.
While the evaluation has covered Output 1 as part of the scope it must be understoedaimat
details were notwvailableto the team.The details that were not available includée training
modules developed by NALSA/SLSAdetails of PLV and Panel Lawyer trainings, selection criteria
for PLVs andPanellawyers performance repatanddocumentation of cases handled by Pand
lawyers. The evaluation team has therefore not been able to undertake an analysis or comparison of
the UNDP supported traininggth thosethat are being conducted independently by NALSA.

A The study was not envisaged to cover a statistically signifisample of beneficiaries of the various
initiatives undertaken as part of thject and therefore impact in terms of beneficiary level changes
have not been mapped as part of this stbidyvever a review of secondary data has been undertaken
to assesthe number of beneficiaries that interventions undertaken as part of the project have been
able to reach. This assessment shows that the project has touched the lives of over 1.5 million
beneficiaries.

A Meetings with consultants and the Department ofaigas the main source of information about the
results of the technical support provided by the JDLR team to National Mission on Justice Delivery
and Legal Reforms. Some of the documents could not be accessed since they were confidential
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Chap3KEKelFfi ndi ngs and AsSs

| ntroduction

The purpose of this chapter is to present the key findings that emerged during the course of the project
based on a review of critical documents and discussions with stakeholders at various levels; national, state,
district and suldistrict levels. The fidings have been presented from the lens ofCitganizationfor
Economic Cooperation and Development (OECD) assessment parameters. Learnings and
recommendations that emerge from this critical assessment are discussed in the subsequent chapter.

The specit parameters that have been drawn from the OECD evaluation framework for the current
assessment are summarized in the following table

Table 2.1 Assessment Parameters

How important is the relevance or significance of the intervengigarding
local and national requirements and priorities?

Are the objectives of the development interventions being achieved?
big is the effectiveness of the project compared to the objectives plar
Are the objectivedeing achieved economically by the intervention?
big is the efficiency or utilisation ratio of the resources used?

Does the development intervention contribute to reaching higher
Impact development objectives? What is the impact or effect aihtieevention in
proportion to the overall situation of the target group or those effectec
Are the positive effects or impacts sustainable? How is the sustainab
permanence of the intervention and its effects to be assessed?

Relevance

R{ENERESS

Efficiency

Sustainability

The following pages of this chapter focusaitainng answers to the above questions.

Findings and Assessment

Relevance

The second phase of the A2J project is firmly grounded in the work that was undertaken in the initial SAJI
project and moreecently in the first phase of A2J. A number of studies and assessments were undertaken
during both phases of the project and these established the key gaps that exist in the legal system in India
especially in context of its ability to serve the poor aratginalised sections of society.

Several initiatives that were undertaken in the course of the first phase aimed at addressing such gaps and
weaknesses. While some of the initiatives were concluded during the course of the first phase, others which
had he need or potential for being taken forward were carried on to the second phase. In addition, certain

5{ 2 dzZNOSY W51/ [/ NRAGSNAI FOSDROSS§AA1I2VMESESOSa2ASYViOSama2 ¥
http://www.oecd.org/document/22/0,2340,en_2649 34435 2086550 1 1 1 1,00.html
UNDP PME manudittp://web.undp.org/evaluation/evaluations/handbook/english/documents/priendbook.pdf

Pagel6of 109



FinalReport

new initiatives were incorporated into the project keeping in mind learnings from the first phase and
demands and requirements flagged by stakeholders.

Exhibit 2.1: Outputs of Phase | and I

Output 1: Support national and local
justice  delivery institutions to
improve access to justice for men and
women belonging to disadvantaged
communities

Output 2: Develop legal and
representation capacity of C50s and
networks providing access to justice
for men and women belonging to
disadvantaged communities

Output 3: Enhanced legal awareness
of disadvantaged communities and
their elected representatives in select
districts

Outputd: Policies and institutional
structures informed through action
research

Output 1: Eight Legal Service
Authorities (LSAs) provided with
trained panel lawyers, paralegals and
an integrated model of delivery of
legal aid for improved services

Output 2: National Mission on Justice
Delivery and Legal Reforms [NMJDLR)
supported to adopt measures for
reducing pendency in courts

Output 3: Legal literacy strategy and
content implemented through
Sakshar Bharat, SIRDSs, ATls and Law
Schools

Output 4: Fresh evidence gathered to
strengthen policy on judicial training
and justice delivery

The relevance of the project is discussed in the following paragraphs in context of the four project outputs
and the extent to which they are relevant in the present context.

Output 1- LSAs Rovided withTrained Panel Lawyers,Paralegals and ar ntegratedModel of
Delivery ofLegal Aid for ImprovedServices

Services provided by NALSA and its state and district level counterpart Authorities include provision of
advocates for handling legal preeedinggor persons who are unable to afford to obtain their own legal
counselsand who are eligible for free legal aid under the. Aar this purpose the various State LSAs
have a set of empanelled lawyers. NALSA has in addition conceptualized theeBal& oluntee(PLV)
schemean 2009as part of which members from the community are trained to be able to provide support
the form of imparting awareness on laws and legal system, counsel and amicably settle simple disputes.
This rung of service progérs is therefore viewed as a crucial link between the system and people enabling
access to information which would have otherwise been beyond their M&CBA norms state that

ideally every Talul Legal Services Committee (TLSC) shall have a panel afraaximunmof 25 PLVs

on its rolls. DLSAs are supposed to have 50 active PLVs on their rolls. The PLVs are supposed to be
trained under the supervision of the Chairman of the concerned DLSA.

Output 1 of the second phase deals with training of panel lawyers and PLVs; both being critical
stakeholders for judicial service delivery for the marginalised sections. A Needs Assessment Study of
Legal Services Authorities (LSAs) was conducted in theestaf MP, Jharkhand, Bihar, Uttar Pradesh,
Odisha, Rajasthan and Chhattisgarh during the first phase of the project. The study recommended that
panel lawyers should be trained on recent developments in law as well as sensitized towards marginalised
sectims. The studwalsorecommended training of PLVs in a host of areas, including an understanding of
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their role, rights of marginalised sections and basic governance structures and redress mechanisms. The
study also suggested that a comprehensive manuavbmped for PLVs.

Interventions undertaken as part of the first output were aligned with such recommendations. While certain
changes took place in the course of the project period in terms of NALSA taking over the training activities,
it has to be acknoedged that the A2J project played a key role in flagging the issue and in initiating
activities aimed at strengthening capacities of legal aid providers

The second output of the second phase is closely linked to the fourth output of the first phase. The previous
phase had an objective of informing policies and institutional structures through action research. In the
secondhase this objective was made more specific and was spelt out as supporting the National Mission
of Justice Delivery and Legal Reforms (NMJDLR) through provision of technical assistance. The
NMJDLR was set up in 2011 and became functionally operative 242 13. The Mission has been set

up with the aim of operationalising a number of plans to ensure expeditious and quality justice.
objectives of the Mission are closely aligned with objectives of the A2J project. These include:

A Qutlining policy and lgislative changes

Re-engineering of procedures and court processes

Focusing on human resource development

Leveraging Information and Communication Technology and tools for better justice delivery
Improving infrastructure

> > > > >

A significant part of the work entrusted to the Mission requires extensive research and analysis. There is
need for specialised resources who can invest time and energies for conducting such dtteviMiéssion

is still at an early stage of functionimgmdneeds to move towards having itshioause expertise so as to
undertake key research and review activitig€durrently, theUNDP through its team of consultants is
providing technical support to the Mission in achieving its objectaras this can beoncluded to be

highly relevant and appropriate.

The third output of the project includes a number of initiatives, some of which are being undertaken in
collaboration with relevant Government Departments and institutions while others are being undertaken
in partnership with NGOs and CSOs. Partnershipis eriganisations having similar mandates are relevant

at this point of time when the project is drawing to a close. These associations would go a long way in
ensuring programme sustainability.

It must be noted that many Government institutions possésssére reach and field level networks. They
benefit from an association with the project since through this they receive not only technical inputs but
also a direction towards which they can channelize their programmes and functionaries. CSOs and NGOs,
onthe other hand, many a time have inadequate managerial capacities or funds to be able to take up projects
in an effective manner. Theartnership with UNDP aids theimterms of provision of financial resources

and als@rovides them an opportunity to &lp innovative pilots and implement them in a structured and

time bound manner.
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Output 4 Fresh EvidenceGathered toStrengthenPolicy onJudicial Training and JusticeDelivery

Thelast few years have seen the emergence of several shocking casesilofisteace againsvomen;

the most highlighted being the case of ayduhgr bhaya¢
woman in December 2012. The incident acted as a grim reminder of the state of women in most parts of

the country, unsafeasmdu | ner abl e. An outcome of the ONirbhaya
Verma Committee toacommend amendments to the Criminal Law so as to provide for quickeaidhl

enhanced punishment for criminals accused of committing sexual agganftavomen

The fourth and final output of the A2J project viagprovide evidence based research @mmissioned

astudy of pretrial and trial stages of rape prosecutions in Delhi. The study was conducted by Partners for
Law in Development (PLD) with approval from the H
the current state of functioning of rape sial the Courts of Delhi, examines the extent to which procedural

reform and victim friendly provisions are being implemented vis a vis good practices and identified gaps

in the existing responses to sexual assault by understanding the needs of victbysdeanding upon

model responses from comparative jurisdictions.

As part of the studgixteencases of rape were monitored in four of the six fast track courts in Delhi through
examination of prdrial records, observation of the examination and eexasination of victims,
interviews with victims and desk research on good practices in rape trials adopted by other jurisdictions.

This study is timely and much required keeping in mind the current context and it is initiatives such as
these that will helgtreamline and sensié justice delivery systems so that they can be accessed by the
most disdvantaged and deprived sections.

Effectiveness

The A2J project in its second phase has been structured and plannedauoked outputs. Within each

of these outputs a range of activities have been envisaged and implemented and a critical evaluation of
thesefrom the point of view of their effectiveneissprovided in the following paragraphige following

table summarizes ¢houtputs and the key activities undertaken under each of them.

Table 2.2 Outputs and Activities
Output Activity
1: LSAs provided with trained panel
EVW s e loei et s Inellfgiicisis | - Training for Panel Lawyers and Para Legal Volunteer
clplel =l it ciise bgrele s Rei e VSIS Odisha, Madhya Pradesh and Maharashtra
of legal aid for improved services

- Mission Director assisted by Technical Team to ana
2: National Mission on Justice existing policies on legal reforms, legal education, trainin
Delivery and Legal Reforms lawyers and judges, #&ngineering of court processes.
olelile e islegllecl eSS Ele=nio e | - Assistance provided to Mission Director to redes
making policy recommendations o e el [[aIR o N (=To [[ol=ReI=lalo [0
the judiciary on pendency reduction
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Activity |
- Integration of legal literacy initiative
0 Legal awareness among marginalised people
Barabanki district, ttar Pradesh (B) through
agreement with SIRD U.P
0 Agreements with SRC Lucknow andGmvernance
Services India to carry out legal literacy training ¢
mainstream legal literacy
- Community mobilization initiatives and technic
maintenane of kiosks in select locations in two states
SF el S el it el =mlzs | - Work with CSOs to explore innovative interventi
Eehr ez el zlasiiccEnce | approaches and demonstrate cost effective models
cllelelissslipe s el nste LSl E | sensitizing  marginalized communities on  legal affa
el SRR Tyl Kol | Sensitizatiorof marginalised people on legahtilementsand
and law schools demonstrate and replicate cost effective models
sensitization of the marginalised community
- Support two law schools/institutions in running legal
clinics to assist the marginaliseistablishment and runnin
of legal aid clinics toaddress legal needs of marginalis
people and to provide learning opportunities to stude
Engagement with the subject of Juvenile Justice by prov
support services to Children in Conflict with Law and th
families through a trained team placed within Observal
Homes.

4: Fresh evidence gathered to
Sliceple s alel il Ao [Eelle =R Talle | - Study on women friendly court room trial completed b
and justice delivery civil society organizatioyPartners for Law and Developme

Output 1- LSAs Provided with Trained Panel Lawyers, Paralegals and an Integrated Model of Delivery
of Legal Aid for Improved Services

During the first phase of the A2J projetitere was close interaction and engagement with the Legal
Services Authorities (LSAs) at the national and state levels. A recommendation of the terminal evaluation
of the first phase was that there shdodatontinued focus on LSAs through activities such as conducting
training programmes for PLVs. A need assessmeny stildSAsin select states conducted by MARG for
UNDP and the DoJ also recommended training for panel lawyers and PLVs.

In line with this the Annual Work Plan for 2014 included an outputdfdfr hr ee St at e Legal
Authorities have trained panel lawyes a n d p ahe thred statgsarl whibh training activities were
to be organised were OdistP and Maharashtra.

This component of the project was critical considering that it aimed at developing the capacities of key
service providers. Howevewhile some of the activities that were envisaged under this output were
undertaken, others couldot be implemented due to changes at giwdicy and institutional level.
Specifically NALSA decided to discontinue the trainings thro@jhil Society Organiationsand conduct

the trainingghroughin-housearrangement®ue to this several contrathat UNDP had entered into with
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agencies for developing and implementing training programmes were terminated much before the original

date of closureThe following table summarizes the activities undertaken as part of Output 1.

Table 2.3 Activities Undertaken as part of Output 1

Planned Activities

Activities Undertaken Agencies Engagetl

- Development of training - A training manual wa¢- MARG for
manual for panel lawyer  developed development of
- Training for lawyers|- 65 panel lawyers participate training manual anc
empanelled by th( in man and refreshe training of panel
Odisha DLSA (100) trainings lawyers
- Development of training - A facilitator guide was - CLAP for
manual for PLVs developed development of

- Trainingfor PLVs (286)

- Development of training
manual for panel lawyer

- 278 PLVs participated i
main and refresher trainings

- The existing training manus
was reviewed and a revist

training manual an(
training of PLVs

for
of

- TAAL
development

- Training for PLVs (200)

- Development of training
manual for PLVs

- Training for PLVs (200)

Maharashtra

- Training for panel training manual wa¢ training manual an(
lawyers (100) developed training of panel
- Trainings however were n¢ lawyers
conducted based C
NALSAGs deci ¢
- Development of training- A r evi sed f a|- CENTUM for
manual for PLVs was submitted development of

Trainings however were nc
conducted based C
NALSAOGs deci ¢

A PLV training manual wa:
prepared
194 participants were traine

subsequent to which n
further trainings were
conducted based C
NALSAOGs deci ¢

training manual an(
training of PLVs

- YUVA for
development of
training manual an(
training of panel
lawyers

As part of the evaluation the team had interactions with MARG, CLAP and TAAL, the Odisha SLSA and
select trainees who attended the programifies.key findings from each of the states are summarized in

the following paragraphs.

6 Quarterly ProgresReports
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UNDP selected the Odisha SLSA for partnering on Output 1 $hecetatevas found to beelatively

more responsive and going forwdrdd the potentiab actas a model SLSA. It was agreed that a range

of topics would be covered in the training, since trained lawyers and PLVs would need to deal with a wide
range of cases which would call fan extensiviknowledge base.

MARG wasengaged by UNDP for trainimgf panel lawyers. They had beenolved inthe first phasef
the projecfor training ofCommunity Justice Workers (CJWSs) in UP and Bihar andalsalindertaken a
comprehensive needs assessment study of SLSAs across 7Qthses, MP, UP, Maharashtra, Bihar,
Jharkhand and Chhattisgarh.

The training manual was developed by MARG and the selection of lawyers who would attend the trainings
wasdecidedby the SLSA. Two dajrainings were conducted and discussions with MARG revealed that

these received support frothe SLSA. A refresher training programmeas also conducted to review

progress of trainees and address issues that they faced while worldpgaific cases. There was also a

proposal to conduct annual refresher trainings using the format developed by MARG. Hdwéver
activities could not be undertaken since this ou
discontinue the traingsconducted by CSQsnder the project.

A similar narrativeexistsin case of training for PLVs by CLAP in Odishghileaf aci | i t at or s gu
and information handbook was developed for PLVs and seven training programmes were conducted for
PLVs, further progressould not be made due to termination of the contract with CLAP.

It is important to notehatin addition to the trainings, there was also a proposal to organize interactive
sessions among trained panel lawyers and PLVs in Odisha witvaosfacilitate and strengthen linkages.

However this idea was scrapped since NALSA and DoJ decidedtthai s woul d possi bl y
beneficial in achieving the overall objectives of

Discussions with PLVs trained as part of theject revealed that they found value in the training
programmes, especially the women PLVs. They shared that the training enabled them to hone their
professional skills on aspects suctdeafting First Information Reports (FIR®nd seeking help from¢h

police. They also indicated that they had made changes in their style of operation subsequent to the training
and focusednoreon preventie aspectsSome of the PLVs the team met with suggested that there was a
need to institutionalize trainings and reakem part of theStandardOperatingProcedures. Another
suggestion was to increase the number of days for which the legal aid clinics function and possibly train
PLVs at the clinics as well as in legal aid camps.

The incumbent Member Secretary at thrdigha LSA was unaware of the work that had been undertaken

by MARG and CLAPandit was also evident that the LSA did not maintain any systems which captured
details of the trained lawyers and PLVs or tracked their activities and performance. This idefeadgd

the purpose of the trainings to a large extent since there is no way of gauging if and how the trained panel
lawyers and PLVs are functioning subsequent to the trainings.

" Fourth Quarterly Progress Repo2014
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TAAL a rightsbased organisatioriocused on working on issues of governance, accountability and
livelihoods, was contracted for conducting training of panel lawipef4P. The organisation liaworked

in the first phase of A2J and SAJI where it was responsible for training paralegarsivankiewhere its
concepts on legalndsocial barriers found mention in the report respectively.

Work under thesecond phaseas designed with the aim of training 100 panel lawgenpanelledvith

theLSA. TAAL undertoola training needs assessment gveh districts of the state followed by a review

of the manual developed by MARG in Odisha. It developed a draft manual for MP and also created a
resource groupomprisingof retired District Magistrat® seniorlawyers andlevelopmentprofessionals

to tran the panel lawyerausing a holistic socitegal perspective However, before the training
programmes could commenceitheontract with UNDP waterminated and activities came to an abrupt
end.

AnotherorganisationCENTUM was engaged fatevelopng a training manudior PLVsafter reviewing

the manual prepared by CLAP f@disha It was supposed to conduct trainings of 200 Paralegal
Volunteers in Madhya Pradesh, whigbuld help strengthen the work of Panel Lawyers trained by TAAL
within the same sate. The draft manual was submittbdwever their association with the A2J project
concluded in a similar manner as TAAL, as NALSA preferred that panel lawyers and PLVs be trained by
them instead oéxternalorganisations.

YUVA in Maharasltra was also initially contracted for developing a manual and training 200 Paralegal
Volunteers. Itsubmitteda draft manual and also conducted the first phase of traifiRgVs before its
contract was terminated on the same grounds as TAAL and Centum.

It is evident from a study of the work undertaken as part of Output 1 of the projeshtleathe right set

of steps were initiated with the aiofi building capacities of pan&wyers and PLVswho serve as core
instruments for ensiimg access to justice the marginalised, they could not be taken to their logical
conclusion Therewas also arabsence of mechanisms through which the benefits which accrued from
development of training manuals and training of the lawyers and PLVs loeglalged and utilizedy

the Government and civil society.

UNDP engaged multiple agencies, hamely MARG, CLAP, TAAhd YUVA and CENTUM for
developing the training modideand conducting the trainings so as to have a variety of perspectives and
work approachesombined The intention was to consolidate it all and develop a single comprehensive
standard manual each for Panel Lawyers and PTWs team feels that one waypafssibly achieving the

same output could have been through an intensive consultation of civil society partners and NALSA after
implementing the Odisha pildt is important to study whether this approach yielded any advantages or
whether having engagedsingle agency would in fact have made the intervention more cost effective and
consistent across stat@dis comes especially in light of the fact that trainings by CSOs te@arénated

8 As indicated during discussions with TAAL
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and the various modules developed for the purpose remain unattendée ttonsultants also tried to
understand the type of alternate training programmes that had been developed by NALSA and study their
progress buthis was not possiblgincethe required detailwere not shared with the team

The NMJDLR was set up in August 2011 to achieve the twin goals of increasing access by dedagig

and arrears; and enhancing accountability through structural changes and by setting performance standards
and i mproving capacities. The Mission is chaired
has the following strategic initiatives chieve its goals:

A Policy and Legislative Changes

Re-engineering Procedures and Alternate Methods of Dispute Resolution;

Focus on Human Resource Development;

Leveraging ICT for better Justice Delivery; and

Improving Infrastructure facilitie for the Subalinate Judiciary

> > > > >

UNDPG&s CP-20P7 spebifitaly states that it will provide technical support to DoJ for ensuring
access to justice. The support provided by UNDP since 2013 is in the form of technical team embedded
with the NMJDLR which focuses on search and providing the necessary technical inputs required prior

to developing and formulating policy level decisions in the areas of judicial reform.

The activities planned as part of UNDPO&s omupport
Director in analysing current and future policy and legislative changes relating to judicial and legal reforms
which include providing necessary technical inputs on issues such as alternative dispute resolution, steps
to betaken to improve the ease dbing business in the country, criminal justice reforms, ard re
engineering of court processes and procedures. The overall aim and objective of the assistance and
technical support provided by the team is to assist the Government in developing andirepesiipies

to reduce pendency in courts that in turn will improve the access to justice.

The JDLR Team recruited and remunerated by UNDP has been providing technical support to the Mission
since 2013. The Mission has A&dvisory Council to formulate and guide its activities based on the five
strategic initiatives. The actioplan for the Mission is prepared and discusseth@tmeetings of the
Advisory Council which meets every six montfifieseplans are however not cast in stone and have the
necessary flexibility.

The team assists the Mission in undertaking research and preparing notes and research papers on issues
relating to judicial reforms. The research papers prepared by the teantladteugh and detailed analysis
of the point at hand are either circulated to the various stakeholder such as the judiciary, state governments
and other government departments or are discussed at various fora such as the Advisory Council Meetings
as well he Joint Conference of the Chief Ministers of States and Chief Justices of High Cberts.
structure of the team is depicted in the following exhibit.
Exhibit 2.2: Structure of the JDLR Team
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Project Manager

Project Officer Project Officer Project Officer Project Officer

As indicated in the exhibit five Consultanes Project Mamgerand bur Project Officersare currently

placed at the Mission and each of them has a contract for a period of one year which is renewable.
Consultantdhave a background in laand justiceand appropriate level of experience. Specific terms of
reference have been developed for each of them, with one Project Officer being a dedicated resource to
the eCourts Integrated Mission Mode Praject

A few examples ofhework undertaken by the teasnme summarized as follows

A Comprehensivepaper on criminal justice reforms: The team analyzed the different provisions of
the Code of Criminal Procedure, 1973 and the Indian Penal Code, 1860 as well as the
recommendations of the different committees in this regard and highlighted the areas which need to
be ugently reformed such as introducing {iri@l conference and improving the case management
techniques. Thisotehas been discussed at the 8th artti¥diisory Council Meetings aralresearch
note on the subject was also circulated to High Courts. Fudhessearch note on improving the
process service has also been circulated to all the High Courts

A Note onthe legislative, policy and judicial initiatives for the expeditious delivery of justice This
note highlighted the various legislative, policy aandi¢ial initiatives by the government as well as
the judiciary to reduce pendency. This included analyzing the various amendments made to the
procedural laws such as the Code of Civil Procedure, 1908 and the Code of Criminal Procedure, 1973
to ensure fastedisposal of cases and reduce the number of adjournments. It also highlighted the
areas prone to excessive litigation and the steps to be taken to curtail such litigation. The note was
also discussed at thé 8dvisory Council Meeting.

A Note onre-engineering procedures for reducing pendency and backlog of cases in courts on
account of delay in process servieeA comprehensive note was prepared and circulated to all the
High Courts for their response and observations on the delay in disposaesf due to delay in
process service. The note examined the current procedure in this regard as well as the amendments
introduced to facilitate service through electronic means. It also examined the international best
practices and then proceeded to prevachumber of recommendations which could reduce the delay
in process service. In addition to the legislative changes, it recommended various other measures such
as a ondime collection of process femd the use of Information Communication Technolo@y{l
systems for service of procegsquestionnaire was also sent to the High Courts to elicit their views
on the subject

A Note on manpower planning for subordinate judiciary The team regularly undertakes a
data/statistical analysis of the issue of pewgleny analyzing the data regarding the institution,
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disposal and pendency of cases. This analysis assists the DoJ in formulating the manpower
requirement of th@udiciary and ascertaining the relationship between pendency and the number of
judges. One contgint/refrain is that India has a very lgudge population ratio and this is a major
reason for delay in disposal of cases, In this regard, the team undertook a comprehensive analysis of
the data for all the states on various indicators such as ingtifpgiomillion, disposal per judge,
judgepopulation and the analysis reflected that a low jyglgeulation is not necessarily the only
reason for high pendency and low disposal of cases

Stepsrequired to reducing arrears and ensuring speedy trial The tam undertook a detailed
analysis of the status of cases pending at the subordinate courts as well as the High Courts and the
Supreme Court. The different steps taken by all the High Courts was also analysed and noted. This
note formed part aheagenda fothe Joint Conference of the Chief Ministers of the States and Chief
Justices of the High Courts held in April 2016. The CMCJ conference is a meeting of the Chief
Justices and the Chief Ministers held every 2 years to discuss the issues facing they jaditio

reaffirm their resolve to support a speedy, efficient qumality justice delivery in theountry and to

discuss steps required to surmount the various challenges facing the justice system.

Statistical support and data analysis for undeftrials- There was a need to streamline the method

of capturing data of underials across the country. However, as there was no uniformity in the data
collection by the High Courts it led to incomplete at times inaccurate data being captured by the
GovernmentTherefore, a need was felt to develop a software that could collate and capture the data
in a more efficient and systematic manner. To this effort, the National Informatics Centre (NIC) was
asked to develop the said tool and in this regard, the team edositmprehensive research support

to the NIC.The software can help in better implementation of bail provisions resulting in the release
of undertrial prisonersvho have been detained beyond the statutory limit. This software is currently
being used by 1Righ Courts and has greatly helped government efforts in the release ofnigider

Inputs on the All India Judicial Services Another major contribution by the team has been with
regard to inputs on the establishment of an All India Judicial Servieers of the provisions of the
Constitution. The creation of an AIJS has been in the pipeline for the last several years and the
Government is now working on ensuring its constitution and establishment. In this regard, the team
has been assisting the DoJdvorking on preparing a blueprint and outline for the constitution of the
AlJS. . The enactment of an All India Judicial Service is expected to improve the performance and
quality of the Districdudgesand also incentivize young lawyers to enter thadfgssion.

The team providetechnicalinputsfor theamendment to the Arbitration and Conciliation Act,

1996 and on the enactment of the Commercial Courts, Commercial Division and Commercial
Appellate Division of High Courts Act, 2015and inputs for théational Judicial Appointments
Commission (NJAC) Bill.

The other key contribution has been ongfmurts Integrated Mission Mode Project The eCourts

is a National éGovernance Project for ICT enablement of District and Subordinate Courts in the
countrywith aview to facilitate faster disposal of cases and providing online flow of information on
case status, orders/judgments etc to the judiciary, litigants, lawyers and other stakeholders. The e
Courts project was conceptualized on the basis ofitNea mai Rolicy and Action Plan for
Implementation of information and communication technology (ICT) in the Indian Judiciaryi

2 0 0 (Blational Policy) submitted by the@mmittee of the Supreme Court@@mmittee).

A significant development as a result of e@sus the creation of thidational Judicial Data Grid

(NJDG), which has enabled monitoring of pendency in the lower courts. The NJDG currently
disseminates national, state, district and caist information about case filing and disposal of cases

in lower courts on a monthly basis. It also separately provides data and details of pending cases by
senior citizens and women. It has helped in monitoring case pendency and acts as a repository for
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important caseelated information and other key performanagidators for lower courts across the
country at any given time.

A The eCourts Mission is in its second phase that was approved in 2015, and is in line with the Digital
India Mission. Out of the four Project Officers, one Project Officer has been dedicated to provide
research and oth&chnicakupport towards the smduofunctioning of eCourts. As part of the process
re-engineering exercise undertaken in June 2016, High Courts have submitted revisions required in
existing rules and procedures which are being collated to develop common minimum guidelines.

A Performance Indi cators for Ease of Doing BusinessThe team is now increasingly involved in
revi ewing and working on performance indicators
Business Report published by the World Bartke World Bank Report on Doing Bus#s2017has
developed teroadperformance indicators to rank countries. Some of these indicators include time
taken to start a business, time taken to get construction permits, paying taxes, getting electricity and
enf orcement of chasshowa maxsnum improdeémand & 25rranks kn the area
6getting electricityé from a rank 51 in 2016 to
the indicator of enforcement of contracts in wh
the year 2016 to 172 in 200l However, much work in needed in raising the overall ranking. As per
the World Bank Report, the Enforcing Contract indicator measures the time and cost for resolving
commercial dispute through a local fitestance court anthe quality of judicial processes index,
evaluating whether the country has adopted a series of good practices that promote quality and
efficiency in the court system. Given that the Department of Justice has been appointed as the nodal
department forimpove ment of I ndiads ranking in Ease of
UNDP supported technical team is crucial since it has been given the daunting target to raise India to
rank among the top 50 within the next year. In this regard, the teamdras/beking on identifying
the various legislative as well as policy areas which need to be strengthened and further improved in
order to achieve the said target. This involvesiination with other departments suchp@ement
of Legislative Affairs Demartment of Industrial Policy and Promotion and the Judiciary.

A Anchoring Action Research on Judicial Reforms Since the evidence required for a strong policy
must flow from both primary as well as secondary data sources, the team also assists in evaluating
project proposalseceivedunder the Scheme of Action Research and Studies on Judicial Reform.
Under the Scheme, the DoJ provides financial assistance to institutions undertaking research and
developing innovative activities in the areas of judicial refd@nce sanctioned, the team monitors
the progress on the ActidResearch studies and provides inputs and observations on the reports and
the recommendations provided in them prior to submission of the final reports So far, 18 research
projects have been anded to various institutes such as the Indian Institute of Technology, National
Law Universities and the Indian Institute of Management. The outcome of these research projects
will help the judiciary and the government to pursue further necessary refotinesjustice sector.

The aim of NMJDLR to reduce pendency from 15 years to 3 years was recalibrated to syachitbn

the 12" five year plan which ends i2017;however the pendency in Courts still remains high. This has
been attributed to low investment in the justice sector by State governments, lack of standardized
definitions drawn from a common understanding, frequent adjournments, strikes by lawyers|a@mumu

of first appeals, indiscriminate use of writ jurisdiction and lack of adequate arrangement to monitor, track

9 Brief Note on World Bank Report on Doing Busi##&k7: Enforcing Contracts
http://doj.gov.in/sites/default/files/Brief%20Note_1.pdf
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and bunch cases for hearing and varying methods of data collection. AntartBéandbench, a legal
journal points out thati [fferent Sates count institutions, disposals and pendency differently. Some
include bail, interlocutory applications, committal proceedings and even traffic challans into their
calculation®'®. The supporprovided by the team becomes critical in undertaking research and analysis
to understand the issues plaguing the judiciary and steps required to reduce pendency.

The value of the team was appreciated by stakeholders at the Mission and the qualityak thes
acknowledgeds theNMJIDLR does not have a similar set of technical staff who could undertake research
activities in the absence of the UNDP supported tdamther, there arao other government agencies
engaged in such other works to the béshe knowledge. This goes to show that there is no duplication
of work.

The teambébs contribution in improving efficiency
enabled eCourts is commendable as this would greatly enhance transparencsoanthbidity of the

system.lts engagement with areas which are part of larger public debates such as the NJAC, AIJS or
wor king towards improving Indiaés r ankthenegmisn Eas e
equippedwith the perspective thtarespects diversity and social justice and therefore has the ability to

inform policies that have a direct bearing on the lives of the marginalized as envisaged in the A2J project.

The main objectivesof reducing pendency, increasing accountability am@roving standards and
capacities of the judiciary are seeing slow, but steady progress. Gathering evidence through scientific
research, identifying further areas for research and creating documents collating all information gathered
are tedious and impative steps to policy formulation and strengthenirtge subject knowledge and rigor

of the team in undertaking these tasks is therefore essential to achieve the objectives the Mission has set
out to.

Performance appraisal of the Project Officers isemadken by the Project Manager while the Project
Manager is appraised by the Mission Director. The delegation of work is done by the Program Manager in
as timely a fashion as possible and in an equitable manner. Interactions with the team indicated that th
work that isentrustedto them is at times long term and ymlanned and at times is more-laoc and

reactive in nature. Though there exist specific Job Descriptions (JDs) for consultants, there are times where
work undertaken may not be directly in linith these guidelinedVhile certain amount of flexibility in

the work profile is quite natural it must be ensured that a majority of the work is in line with the mandated
responsibilities associated with the position.

While discussions between the colteots with the Mission are regular, there is a needgfeater
interaction between the consultants and the UNDP Governance TearRrogram Manager provides
updates t&JNDP but is not able to share details of the work due to the confidentiality agreement signed.
However,the Project Steering Committee meetings are forums where the major contributions of the
technical team at the JDLR are discussed to keep them informesl iotress made.

A concernwasraised byUNDP that itcannot document the value of the JDLRtéasn v al uabl e i np
effect thepolicy changes within the justice delivery mechanism and hereenotbe able to justify is

10 Mission Impossible? Thehallenges Ahead for the Advisory Council on Legal Reforms, accessed on March 21, 2017
barandbenchnttp://barandbench.com/challengakeadfor-advisorycouncitlegalreforms/
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continuation in absence of amttribution of its contributionThis could impact the continuity going
forward;andcould be tackled by having an update report and/or a monitoring system in place where the
value of the contributions of the team can be documented without any menttbe attual work
undertakenAdopting a system for preparation of progress reports against monthly work plans is one of
the possible ways in which this kind of monitoring could be effectively undertaken.

In the long run it would help to embed the workdlings thahavebeen completed by the JDLR team in

the component that addresses grassroots level legal literacy and legal empowerment (LEP) initiatives
where there is room for iEor example oncedigitization of subordinate courts has been completed, a
component in a project under the LEP could perhaps access it to provide first hand information on its
workings An internaldiscussiorbetween the DoJ and UNDP and JDLR team could be condwbie

it could be decided whether any of terk undertaken by the JDLR team cotildther inform the LEP

work andbe used a pilot project in LEP through local partners.

Output 3 of the A2J project comprises of a variety of interventions which aim primarily to create a higher
level of awareness and empowerment among communégeEgdingtheir legal and social rights.hé
activities range from ones which have the objective of raising awareness among commandies
collective basigo ones which seek to assist marginalised pergdns are individuallyfacing legal
challenges.

In line with the basic philosophy of developing linkages with existing institutions within the Government
and building capacities of Government staff, UNDP partnered with institutions having a strongagfrass
presence; namely the State Institute of Rural Development (SIRD), UBtatieeResource Centre (SRC),
UP, the State Resource Centre, RajastmiCSCe-Governance Services India Limited.

UNDP entered into a partnership with the Ddeayal Upadhayay SIRD located in Lucknow for
implementing a pilot project in ten blocks in the nearby Barabanki district. The aim of the pilot project was

to examine and develop a scalable model for awareness creation using the existing Government machinery
and esources. To ensure that the pilot addressed issues that truly affected the communities in terms of
their legal and socialghts; an initial baseline survey was undertakBabsequent to the baseline survey
benchmarks for legal awareness indicators weteaug through state level workshops and consultations

with experts and authorities. The baseline study and subsequent benchmarking informed the development
of a pilot lased on the results whichtraining and IEC materialvere developed. This included tesal

meant for the proposed trainers as well asdéiwhich could be used for creating awareness at the
community level. The pilot project laid considerable stress on ensuring that there was a high level of
visibility of the work which would possibly helensure greater btig and participation in the long run
Consequently a set of state and district level workshops were conducted adhmlewifch efforts.

A set ofMaster Trainersvere identified from among district level resources including éraim regional
and district institutes of rural development and other empanelled trainers. The training material was
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developed by relevant experts and was used for building capacities of these Master Trainers through a five
day programme. The Master Trais in turn were responsible for providing training to village level
resource persons, with a mandate of two resource persons per Gram Pai@RayEte village level
resource persons could include the Chairman of the GP committee, Bharat Nirman Valéotzedited

Social Health Activists (8HAS9), Auxiliary Nurse Midwives ANMSs), ShikshaMitras, Anganwadi
Workers AWWSs), RozgarSevaks and representatives from CSOs and NGOs. The training of the village
level resource persons was for a period of threes @ath provision for refresher training of two day
duration.

The second component of the partnership with SIRD was the implementation of a comprehensive
Information Education Communicatiori(T) campaign in the project villages through a range of aietivi
including an IEC Van or Rath, Nukkadataks, puppet shows, wall writisgnd leaflets and posterat

the time of the visit to the SIRD, 1188 village resource persons had been trained as against the target of
1372 and 66 intensive and 415 seméensive IEC campaigns had been conducted

The project has helped develop a cadre of trained resources right up to the village level who have high
level of accessibility and acceptability among the community. The IEC activities clubbed with the
availability of at least two trained persons withire t6P could potentially help create an environment
where community members would possibly feel less hesitant and more empowered in understanding and
accessing their legal rights.

The work undertaken by the SIRD has pla¢entialof being considered as a model that coulddaedn

other blocks and districts. The fact that the institutes of rural developraresta wide spreaatross state
andaccess to ool of human resourcekatcan be tapped into makes them a suitabley lfodtaking
forward legal awareness activitiEanbedding legal awareness activities in the mandate of bodies such as
the SIRDs would also help enswgstainability of such initiatives much beyond the life of stalote
projects.

The State Resource Centre is the nodal body for the running and management of Adult Education Centres
(AEC). The SRC has an existing set up that extends up to the GP and village lettmlisapdovides
necessary infrastructure and resources for undertaking awareness creation adippiwsly, each
village or GP has one male and one female Prerak who are based in the Sitlkdsbla KendraAs part

of the project trained Preraks are r@sgible for disseminating information relating to legal literacy and
also identifying other volunteers from the village who would also engage in such activities.

As part of the project the SROP provided training (includingrefresher trainingsfo 300 Reraks and
134 Resource Persarkhe topics covereih the training includedrundamental RightandDuties, Uttar
Pradesh Service Guarantee Arights of Citizen related with Police, Domestic Violence Act, Right to
EducationandJuvenileJustice Act, PCPNDT Act, POCSO Act, Child MarriagadChild Labour, Food
Security Act, Right to Information A@ndvarious flagship schemes.

SRC Jaipuhas a target of conducting two legal literacy trainings of 64 Resource P@rfts)and 300
Preraks as wkhs refresher trainirggyand some of these grending completin. The RPs were trained at
the state level and the Preraks were trained at the district level. The training methodology included group
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discussions, role plays efthe response of the Preraksd Resource Persons to the legal literacy trainings
has been positive. In terms of content, duration, methodologpracesses$or selection of trainers the

level of contentment and satisfactiomhigh andhere was auggestion toncreasethe durationof the
training from three to four days in order to make it more interactive and provide ample time for questions
and practical debatek addition the training modules have been customized to the context of Rajasthan
including state level laws such dm®se relating to services guarantee etc.

Subsequent to the trainingreraks and Resource Persbase carried out awareness camps, street plays

and discussions on different legal issues and schemes available. Those trained in Rajasthan are ready and
willing to scale up work. They also want to engage with Pam$work with the DLSAs andother legal

centres.

As in the case of the SIRbe SRC too presents itself as an appropriate institution where legal literacy and
awareness initiatives can be housed and sustaidigd.its field network of Preraks, who by the very
nature of their job are in direct engagement with the community, Rt &n effectively reach out and
target especially the most marginalised and vulnerable sections.

However a common theme which emerges frire work with theSIRD and SRC is that there is a need
for intensive dialogue with the Government develop a plan for the road ahead and study how a
consolidation of the work that has already been undertaken can be achieved.

The CSC EGovernance Servicddmited is placedunder the Ministry of IT and Telecom aadbody
registered under Companies Registration Act 1956. It has a network of 250,000 CSCs across India (one
for each Panchayat) which provide a total of 120 servicemimon Services Centres arebluthrough

which the Government provides services to citizens in several areas such as banking assistance, financial
literacy, financial inclusion, education etc. Each CSC is IT enabled and is run by a Village Level
Entrepreneur (VLE) who is responsible the running and upkeep of the setup. This includes a computer,
projector, screen, internet etc. VLES must invest in the capital costs and CSC infrastructure themselves.
Basic computer literacy is a must while selecting a VLE.

The typical mode of opelian of the organisation is that it enters idi@morandum of Understanding
(MoUs) with the Government Departments that wish to tap into its network. Subsequently they develop a
module and Isare it withthe partneiDepartment for vettingf contens. Once @proval isobtaired, and

based on funds provided, ti&hief Executive Officer (CEPDandteam select number of CSCs across
Panchayats where the servigasuld be delivered.

The CSCs located in Jharkhandreveun by an organisation called Alternative for India Development
(AID) and were subsequently handed over to the District Administration in around April 2016.

Ten CSCs that were already functional at the blegkl were selected in the districts of Latehar, Palamu
and Garwah to impart legal literacy through digital content created by AID. They also attempted to create
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convergence between other social secuityemes of th&overnment by facilitating the provision of
Aadhar Cards. The digital content developed focused on themes such as alternative dispute resolution
through LokAdalats, free legal aid services provided by Jharkhand SLSA and DINgAsnal Rura
Employment Guarantee AANREGA), Forest Rights Act, Right to Education and banking services. The
material was loaded into systems and was pldgethe customers/beneficiaries visiting CSCs. Special
sessions were conducted for NREGA workers and patdotiest right act beneficiaries.

In Garwah district of Jharkhand, it was found that the layering of legal literacy with other CSC services
and linking people with the DLSA helped in conflict resolution as indicated by the increase in mediation
sessionsOn an average-8 mediation sessions were held at the district level to sort out disputes in a non
adversarial manner. Overall, the CSCs added value by easing the access traaginee and telephone
grievance redressal system. For instance, theréaumentethstances of use of the system for activating
nonfunctioning schools,ntegrated Child Development Schem€RIS services and access to public
distribution services of the Government.

CSCs in Rajasthandéds Jaipur district were |l ocated
internet. They were run by the Government and were viewed mainly as service providers. They were in
demandby the communitymainly for gettingAadha enrolments, PAN cards, NREGA entitlements etc.

The legal literacy sessions were conducted within the CSC in cases where these were large enough. In case
of space constraints in the CSC premises the sessions were conducted at the Gram Panchgyat level.
VLEs mentioned that the information on tReght to Information RTI) applications received a fair amount

of interest and they received demands for helping file RTIs. However, the funding for legal literacy
component of CSCs was said to be inadequatddyt Es and they mentioned that more number of
sessions would prove more useful.

The CSCs provide a strong platform for provision of not only information but also services to the
community. Howeversomekey points need to be borne in mifstricting service delivery at the block
level would limit the reach and utility for the community and it is therefore important to ensure that the
CSCs at the GP level too include the modules on legal awaréviesspersons from marginalized
communities are usually dailyage earners and are unable to spare time for discassien if they
wanted to. CSCs that were functional happened to be at the block level. Given that most people from the
community would be availde for a discussion either before or after their day of work, traveling to the
block might again seem like a hindrance in some cds$es the timing as well as the venue needs to be
considered for any session that intends to generate a discussion.
Secomlly, to increase the utility of servicamechanisms for linking CSCs with other relevant stakeholders
such asPLVs, panel lawyersPanchayati Raj Institution @) representatives and the polioaust be
createdlt could begin by providing contact infortman of PLVs and addresses of DLSAS to begin with,
and then evolve further based on response and n€kedswould go a long way in increasing the faith
among communities in the usefulness of the system as they would not just get information but &lsd an ac
means of accessing service providers.

If these CSCs are to be used in the future for legal awareness programs, the infrastructure also needs to be
improved. Moreover, it could be a program that could envisage a legal literaative that is more

regular DoJ funding was limited to the one session per G&thaps the funding needsh® worked out

in a manner so thaessiongan beheld more regularly, with discussion topics being planned on a monthly
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basis to receive community response. Thigilt also help VLES cover costs incurred in conducting the
sessions and help embed it within the structure.

There is a willingness from the VLESs to provide support and they volunteer the information and assistance
when asked for itHowever there has toebincentive for them to go the extra step. It could either be
remunerated or added into the monitoring and reporting requirements of the VLES

It was mentioned that funds allotted for Jharkhand were sufficient. However, the funds in Rajasthan were
not enaigh due to costs being higher. There needs to be budeates based on the standairdgach
state.

Kiosks in Jharkhand and Chhattisgarh were established by One World Foundation India under the Nyaya
Path initiative of the Department of Justis®ice-based legal information kiosks were setup in the two
states with the aim of spreading awareness about legal entittements in twelve key areas imcludiagy 6 s
rights, child rights, rights of persons withdisabilities, rights of labourersyrights of Dalit and Adivasi
communities, Right to Information Act, PRI system, NRE®&#&e legal aid entitlements)formation on

duties and responsibilities of the police aodsumerrights.

The initial phase saw the setup of 25 kiosks in Jharkhand coveringdifitéiéts in the months of March
and April 2014. The second phase of deployment baeg@tiober 2014 in Chhattisgarh as part of which
25 kioskd! were set upringing the total number of kiosks to 50 across the two states

One World learning from its g@eriences in Jharkhand, added some features in the kiosks in Chhattisgarh.
Some of the additional features of the kiosk included enhancing audio by adding a separate section to the
kiosk on the top and by adding spaces to be able to better accommodatr étednd stabilizers.

The project implementation and technology team visited each kiosk location for installation and
operationalization. To mobilise the communities within a short period and enable easy acceptance and
usage, suggestions to recruit Paregdl Volunteers as Kiosk Operators were made by the project
implementation team. The Kiosk Operators were selected by DLSA Secrelfdhies view to increase

their level of ownership towards the operations of the kiosks

The recruited Kiosk Operatonsere Paralegal Volunteers who weprovided training on using the
information kiosk application, hardware and troubleshooting, content synchronization and update,
community interface and service facilitation and sharing of user feetieéaie taking over work at the
kiosks.

The kiosksprovide information in local languageso thatlocal groups such as tribalgould find it
convenient to use and understa@de World exteneldmaintenance support to all 50 kiosks in Jharkhand

UDistrict Courts of Raipur, Bilaspur, Durg, Kondagaon, Mahasamund, Korba, Kori$arguja, Surajpur, Jashpur,
Bastar (Jagdalpur), Kanker, Rajnandagaon, Balod, Baloda Bazar, Kawardha, Raigarh, Dhamtari, J&fgimpa,
Dantewada, Gariyabandh, Narayanpur, Ramanuganj, Mungeli and Bemetara districts
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and Chhatgarh since April 2014 and November 2014 respecti@ipsequent to completion of the
contract tenure with the private agencies the kiosks were supposed to be handed over to the respective
DLSAs where they had been set Upder this arrangement the SLS#® required to send a report every
guarter to NALSA on the functioning of kiosks and the number of people who used them.

However several issuebhave beerobserved in the handover procefhough initiated a year ago and
corresponding letters havingdredisbursethere is still lack of clarity at the DLSA level omet handing

over processind their set of responsibilities in the changed paradiame to the time lag between the
letters reaching the relevant DLSANd stepping out of One World there Haesen a break in the
functioning of some of the kiosks. Some of the trained PLVs have also left due to lack of payments during
this transition period. In Chhattisgaphthe three DLSASs visited two were unclear on the procedure that
was to be adopted, despbeing aware of the handover. In Jharkhand the letter stating that the DLSA is to
maintain the kiosks out of the funds of NALSA was only available in one of the four DLSAs visited. These
are clearly critical issues and point towards lack of appropc@temunication strategies which would

have ensured a smooth handover process.

The ekiosksare an attempt to leverage technology for awareness creation among communities. While this
is appreciated there are several factors that need to be considered if this model of awareness creation is to
be scaled up.

At present most of the kiosks are locatethe premises of the DLSAs. These are locations winigimly
thosewho are aware of legal aid services would come to. Those individuals who do not have such
information and whgtherefore are the most relevairitended beneficiariesould havdittle or no access

to such kiosksA thought therefore needs to be gitenvhere the kiosks should be positioned so that they
can be accessed by the set of people who truly need information.

The role of the kiosks cannot be limited to just providing information on an Act or provision. lalsmist
sharespecific detailghat enable followup action For instanceit couldgive details of the panel lawyers

or policestationsetc. which are relent for that location so that the user knows what to do next after
obtaining an orientation on hkisrights.

Regular content updation is another mssice the kioskshould notprovide dated or irrelevant
information This is a key challenge and thaveuld be need for constant watch on areas where content
updation has to be dorad would require internet connectivity was also felt thathe content was
incomplete/ imccurate in certain sections. For exampihe information regarding lodging FIR&s found

to be inaccurate armlso did not include information @teps tdetaken in case police refuse to file the

FIR. Thus, the content seems to overlook the more practical difficulties faced by people in police stations.

The kiosks being infrastructure and technology dependent it is important to ensure that failures and
bottlenecks in these areas do not impede service dellmesgme kiosks visited, there were issues related

to its daily operation and maintenance inchgdthe kiosk not working, or the PLV is unable to provide
hard copies of information requested by an individual due to psinterfunctioning etc.

Considering that the ultimate aim of technology is to limit requirement of human interventiooletbé
the PLVs manning the kiosks must not be on just teaching users on how to operate the system, rather they
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should be available to counsel and guide users on the next Blepgurpose of the kiosk would be
defeated if a PLV is placed just to helpusing it,the role of the PLV has to be much more intesse
meaningful

Finally, the kiosks are one of the first set of initiatives which have actually been handed over to the
respective Governmentinstitutions (i.e. the DLSAs) which is an initial stp towards ensuring
sustainability However there is need for more effective communication and handover process so that the
initiative does not slip within the cracks and can be taken forward in the right spirit.

Activity 3: Work with CSOs to exploimnovative intervention approaches and demonstrate the cost
effective model for sensitizing marginalized communities on legal affairs

Creation of 2=y ¢ Making Hostels Livable in Gopinathpur Village
Institutions Antodaya Odisha

The SC and ST Department of the Government of Odisha
runs a 100 bedded h ostel in Gopinathpur village of
TSI e G (55 ([ o) I O o [ s I R Emp U block 110 girls aged 6 to" 14 years were living
including Kalahandi have a large in the hostel which lacked even the most basic facilities

. . such as water, toilets and protective grills. The girls had to
tribal population that pose a walk for at least a kilometre to fetch water a nd even
(o151 o[l N1 S o) M 1 F=11 (ST o o [SXSIM N GlUiingG the nights had to go'to the opentiield for defecation:

including those relating to land _ -

d f iah d The Antodaya team did a fact finding study on the matter
an O_reSt ng ts_’ an visiting the school accompanied by the local Sarpanch and
ICIETAVZ  ifo] g Wel R1aN=Ta Wi TelaIn Ela| A Submitted aNfact finding report to the Collector Kalahandi

Antodaya, an NGO which works marking a copy to the Commissioner -cum - Secretary,
o . . SC&ST Development Department of Govt. of Odisha. As a
extensively on the issue of tribal

result the Department ordered the District Welfare Officer

rights was given the mandate of (el Wi inler <enlolol b=l UG Sioe < ol = ST o)y 1)l
developing community Collector ordered the Project Coordinator | TDA to take up
o | construction work on a war footing and as a result the well

capacities throth a range o got reconstructed, the ditch/pit was filled and a store

activities including conducting | felely i elo]gis i (oi=to Kon= e o = ehilicelo ket to ksl Uil i

training on Forest Rights Act, were painted. Now the girl students of Gopinathpur hostel

. truly fee | safe and secure in the hostel.
land laws Panchayat (Extension y

to Scheduled Areag)ct (PESA
and Biodiversity Registes,
developing linkages between community rights volunteers with DLSAs, formation of forest right
committees andlfng community claimsAs part of the A2J projecAntodayais implementing initiatives

in 362 villages of Thuamul Rampur, Junagarh and Bhawanipatna (Sadar) blocks of Kalahandi district in
Odisha.

One of the key activities being undertaken as part A#derojectis he creati on of Peopl
Register§PBRs)byc r eat i on of Peoplesd6 Biodiversity Registe
of 36 community claims and 2137 individual claini$e development of PBRs is a useéditivity;

however, its utility has been limited by the fact that Antodaya is currently not empanelled ISfatee

Biodiversity Board (SBB). Due to this the Registers that have deeslopedchave not received official

approval and therefore cannot be taken forwarguirto use by the SBB. Discussions with Antodaya
revealedhatwhile it had followed up with the SBBn this issuseveral time# had not achieved success

in bang empanelled.
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Helping IAY Beneficiaries Receive their Entitlements

Phuldumer is a smalland sl  eepy tribal village in Kaniguma
GP in Thuamul Rampur block. The villagers with support

from Antodaya under the A2J project received land
allotted under the FRA in 2011. Subsequently the villagers

were sanctioned special IAY houses and were prov

work orders by the BDO based on which they opened bank
accounts.

In the meanwhile a local contractor misled the villagers
and asked them to give him their IAY pass books so that
he could undertake the construction work for them. The
villagers truste d him and gave away their pass books.

After one a half years it was found that while no work had
happened the contractor had siphoned off Rs 22000 from
each pass book.

In a village meeting organised by the CRV the matter came
to light. Antodaya motivated
complaint before Collector Kalahandi and DRDA officials.
Based on their complaint the Collector Kalahandi ordered

the SP to examine the case and take action. When the

the victims to lodge a

Another initiative undertaken by
Antodaya was creating awareness
among the tribal population on
their rights and ensuring their
entittementsKalahandi lasalarge
tribal population that has been
living in dense forest for decades
and depending entirelgn forests
for their livelihoods The living
situation of these families was
challenged with the forests being
declared areserve. Many of the
families residing inside these
forests received government
notices for evictionln other cases
clusters of families living in
hamlets did not have community
ownership papers for the land they

police intervened, the contractor Chaitanya confessed to lived on.
the crim e and agreed to pay back all the money.
Subsequently all the houses under the scheme also got

built Antodaya appointedCommunity

Resource VolunteergCRVs) to

help these groupprocess claims for individual and community forest rights. TR¥ swere selected from

the villages wher¢he claimants were based and warativated through trainings, meetings and several
community mobiliation activitiesTrainings for CRVs included sessions on forest land rights, RTltetc.
wasensured that selected CRVs had certain minimum qualification considering the fact that had to support
community members in filing land claims, filing RTI applicais and linking them with DLSAS. In the

last phase of the project some of the community members had been trained to act as PLVs and they
continued to be associated with the community even during the second phase.

Key Observations

Itis perhapsot adequate to just ensure community claims over forest lariddratis also a need adso
develop their capacities and create linkages which would help them in securing livelih@odpparent

that the villagers who have received individual anthmunity claims need support fdeveloping their
livelihoods. Awareness orPBRsis limited to members of the Biodiversity Management Committees
(BMC) andvillagers are yet to perceive the usefulness fehegisters and also the purpose of the BMC.
Ther is a need to ensure that learnings filter down and are made relevant to the community by linking
them with their livelihood prospects.

It must also be kept in mind the stakeholders sudbR¥s and other community based groups must be
strengthened aneimpowered since that is the only means of ensuring sustainabiléyknowledge and
awareness must be seeded within the community so that going forward there is less dependence on external
aid and they are able to achieve a greater level ofed@hce.

Creation of P eBhardt @yandigydn Samiti (BGUYS) Manlhya Pradesh
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The BGVS had a mandate to : : : :
increase communityparticipation ﬁ:ﬂrl:eggior;mof Mohalla Committees in Nasarullaganj
Municipality

and demand for social justice from
amongst vulnerable communities = At EENERTeTEE RO el i e el Slaiely s

given their presence M. came up with the idea of setting up a Mohalla
Committee in Nasarullaganj municipality. However

understanding of grassroots realities 1= =E U L el o o
(Yo L=Tgo [ToTo TN =To [UToZ=Yile] s FN s T=Y-11i  F-To [N ST MEMBErS OIS availableforforming & Committee:

livelihoods. The joint project of This was a hgge challenge cons@erlng the'fact .that
most community people were not interested in bein

BGVS and (WENEDRCINR  involved in the functioning of such Committees. The

Sustainable Indtitions to Ensure | eV Vel clelalel W el (EENAT SEl =

Social Justice to the Marginalized intensive efforts to convince the community and as a
result 55 people agreed to join the Mohalla

Communitieso B Committee. The Sankalp Mohalla Committee now is
initiative by the BGVS conducted in = eilsien il =il a s aeley i afion sl al e

five blocks of Sehore district. Its aim L USRI s

was to ensure SUCERITE.  The Sankalp Mohalla Committee is playing a key role
implementation of existing legal & zeiiiss s e e lonn e iilel
provisions to safeguard rights of environment and several others.

marghalized communities
particularly women, children, and the minoritiés 55 identified Panchayats of 5 Blocks nameighta,
Ichchawar, Sehore, Budni and Narsulagan].

Based on a detailed baseline study, the project attempted to set up sustainable ityohaseid
mechanisms for social justice by facilitating convergence among various social security schemes and
government structures includirige PRI, Education and Healtrepartmers, judicialy andpolice. The

project largely worked towards educating peopn the rights and duties as included in 15 selected acts
and also helped people seek redressal when there were violations of these rights. In order to achieve its
objectives the project created a number of structures at the national, state, diidktabd Panchayat

levels.

These structure provided technical support and advocacy to escalate issues from Panchayat to national

level as required. The core of the project was empowerment of citizens through the creation and capacity
building of Panchagt Nagarik Adhikar Samitis (PNAS).The PNASs were formed mainly through
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community meetings, Kala Jath&s
h = .
RPHOYV 3DUWLFLSDWLRQ LQ *UDP 6DEKDV and during the course of dotar

Chichlah is a village in Nasarullaganj block of Sehore door mobilization. At least ten
district in MP. Women in the village are largely illiterate members were selected per PNAS
and had virtually no participation in th e process of local with at least three bef) women

governance. The Gram Panchayat comprised entirely of . -
male members. Women in the village assumed that they As part of the capacity building

were not supposed to attend Gram Sabhas and did not efforts tworounds of PNAS training
express their view assuming that this was a purely male were conducted on simplified
FOmERIE versions of key laws?® PNAS
BGVS volunteers held a series of community meetings meetings were facilitated by BGVS
during which they sought to focus on women community staff and volunteers and the subject

members taking active support Anganwadi Workers and

Ashas. During these meetings women were made aware of of the tra"_“ng and dlscqssmn was
legislations including the RTE Act, RTI Act, Protection mostly decidd by the project team.
against Domestic Violence Act, Protection of Women This flowed from the project

against Sexual Violence at Workplace Act etc. For the S
second meeting BGVS asked the women to congregate at activities planned at the monthly or

the Panchayat Bhavan which was unthinkable for the quarterly review meetings. This

village. Women had never in th e past ever stepped into the ensured a systematic manner of

Panchayat Bhawan. Eventually after much persuasion, for . . . L .
the first time in the history of the village, women stepped mformatlon dlssemmat_lon with IEC
into the Panchayat Bhavan to discuss matters that were of materials and tools simple enough

public importance. This was a watershed moment after for the community to understand.
which women in the village began to assume a more active

role in the functioning of governance systems. .
The Panchayat visits revealed that

the PNAS with BGVS support were

able to resolve issues related to two main areas
work in the area of education, accountability and transparency in governance andotsldrtius, issues

such as teacher absenteeism, enrolment and attendance in schools, ration supplies to Anganwadis and the
timings of Anganwadisvere resolved with PNAS intervention with a fair amount of ease. The PNAS has

also become active in using the&a® Grievance redress / helpline numii&1, which is a single window

number to lodge complaints for any concerns that citizens may have. The PNAS members have also begun

to attend to attend Block level Jansunwais (fixed for Tuesdays) for grievancesredre

BGVS felt that the project raised pertinent issues of social justice and the community has begun to
understand its relevance. There is an increased awareness of legal rights, grievance redress mechanism and

12 Kala Jathasre cultural processiorisvolving theatre, music and dance. They were traditionally a form of recreation in rural areas
with themes ranging from the religious to political commentary, mostly drawing cues from the local context. They areexftas us

an effective community mohdation tool to galvanize communities around an issue, elicit participation, initiate dialogue and build
consensusBGVS produced 4 plays and 15 songs for a kala jatha that was developed for the A2J project in their field areas. The
central themes were thee of Right to Education, Right to Information, the Mahatma Gandhi Rural Employment Scheme, Protection
of Women against Domestic Violence and provisions under each legislation. Kala Jathas travel from village to villageusdong a
Similarly, the BGVShalked out a route covering 55 Panchayats and giving 60 performances over a period of 3 weeks. Each
performance was followed by a community meeting to identify the major issues concerning the themes covered by the performance
providing further informatiorand identifying volunteers to join the Panchayat Nagarik Adhikar Samitis or PNAS.

13Right to Education 2009, Right to Information, 2005, Mahatma Gandhi National Rural Employment Guarantee
Act, 2005, Protection of Children against Sexual Offenses Actl80 Protection of Women from Domestic

Violence Act, 2005, Sexual Harassment of Women at Workplace Act, 2013 and Panchayati Raj undér 73
Amendment to the Indian Constitution PC and PNDT Act, PWD Act 1995, Senior Citizen Act, Food Security Act,
Child Marriage Act, Legal Service Authority Act, ST&SC Atrocities Act and the New Criminal Amendment Act
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